LIR No. 7239/16
Ratan Majumdar vs. M/s Sea Hawk Lines P Ltd.

01.09.2020

Present: None for the workman.
None for the management.

The matter was earlier fixed for 30.9,4.2020 for filing fresh

| -
address of the management. But the workmanlnot filed fresh address of the

i

management, so, notice is not issued.
The matter could not be taken up on 30.04.2020, in view of

spreading of covid 19.

In the interest of justice, another last and final opportunity is
granted to the workman to file fresh address/email/phone number of the
management within 10 days from today and on filing of the same, notices

Lo
area'erdered to be issued to the management through email and whatsapp for

the next date of hearing. Notices to be issued to the management are

returnable on 11.01.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for ading on the official

website of the District Court.

N K /\

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
01.09.2020




LIR No. 261/17

\I’Drahlad Vvs. M/s United Sprit Lid.

01.09.2020

Present: Sh. Kailash Kumar Jonwal, AR for the workman.

The matter was earlier fixed for 29.07.2020 for awaiting
corrigendum. No corrigendum has yet been received.

But the matter could not be taken up on 29.07.2020, in view of
spreading of covid 19.

Matter stands adjourned for awaiting of corrigendum for
11.01.2021.

Ahlmad is directed to send the copy thlS order to the

concerned official of District Court, RADC for upl ng on the official

website of the District Court.

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
01.09.2020






